FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

" FOR THE ATTENTION OF THE STAKEHOLDERS OF FUNBARS
HOSPITALITY PRIVATE LIMITED

"SI No.] PARTICULARS DETAILS
1. | Name of corporate debtor Funbars Hospitality Private Limited
2 Date of incorporation of corporate 18/02/2014
debtor
3. | Authority under which corporate Ministry of Corporate Affairs, ROC-Delhi
debtor is incorporated / registered
4. | Corporate Identity No. / Limited U55103DL2014PTC284977
Liability Identification No.of corporate
debtor
5. | Address of the registered office and Registered Office Address as per the
- cival office (if ¢ ; MCA Records:
principal office (if any) of corporate | A_95 S/F, Right Saide, Gali No. 10,
debtor Chandr Vihar, Mandawali Delhi East Delhi
DL 110092
6. | Date of closure of Insolvency 19t April, 2023
Resolution Process
7. | Liquidation commencement date of | 197 April, 2023 (Certified copy of order
corporate debtor received on 26.04.2023)
8. | Name and registration number of the | Name: Anil Tayal
insolvency professional acting as Reg. No: IBBI/IPA‘OOI/IP‘POll18/2018"
liquidator 2019/11818
A - Address: 201, Sagar Plaza, Plot no. 19,
9. Ad(_:lress and-e mail of the liquidator, as District Centre Laxmi Nagar, New Delhi,
registered with theBoard National Capital Territory of Delhi,
110092 '
E-Mail: caaniltayal@gmail.com
mai Address: 201, Sagar Plaza, Plot no. 19,
10. | Address and e m.all 0 .be . mised " for District Centre Laxmi Nagar, New Delhi,
correspondence with the liquidator National Capital Territory of Delhi,
110092
\ E-Mail: funbars.cirp@gmail.com
11. | Lastdate for submission of claims 19t May, 2023
Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-II, has

ordered the commencement of liquidation of the Funbars Hospitality Private Limited on

19/04/2023 (Certified copy of Order received on 26.04.2023.)

The stakeholders of Funbars Hospitality Private Limited are hereby called upon to submit their

claims with

No.10.

proof on or before 19/05/2023, to the liquidator at the address mentioned against item




The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penaltig¥/

Liquidator of Funbars Hospitality Private Limited
Regn. No.: IBBI/IPA-001/IP-P01118/2018-2019/11818
AFA Valid upto 09/03/2024

Reg. Address: 201, Sagar Plaza, Plot no. 19, District Centre
Laxmi Nagar, New Delhi, Delhi - 110092

E-Mail: caaniltayal@gmail.com

Date: 27.04.2023
Place: New Delhi
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This is only an advertisement for information purposes and not for publication, distribution, or release directly or indirectly outside India, This is not an announcement for the Offer Document. All capitalized terms used and not defined
herein shall have the meaning assigned fo them in the Lelter of ONer dated April 8, 2023 (ihe “Leter of Ofter™ or “LOF") tiled wilh the Stock Exchanges, namely BSE Limited ("BSE") and the Nafional Stock Exchange of India Limited
=ns ("NSE" and together wilh BSE, "Stock Exchanges™) and the Securilies and Exchange Board of India {"SEBI").

usit. RUSHIL DECOR LIMITED

Rushll Decor Liméted (“Company™ or “Issuer™) was onginally incorporated as 'Rushil Dacor Private Limited’ on May 24, 1393 as a peivate hmited company under the Companis Act, 1856 with the Regestrar of Companies. Gujarat, Dadra and Nagar
Havéli ("RoC"), Pursuant 10 a special resolubon of cur Shareholders passed in an extra-ordinary ganaral meeting dated November 19, 2007 our Company was converted into a public limited company and subsequently, the name of our Company was
changed 0 ‘Rushil Decor Limded” and a fresh certificate of incorparation dated December 04, 2007 consequent 1o the conversion was issued to our Comgany by tha Registrar of Companies, Gujaral, Dadra and Nagar Havell. The registerad office of
our GCompany was onginally situated at A-701, Fair Deat House, Mear Swastik Char Rasta, Navrangpura, Ahmedabad - 380 008, Gujarat, India. Thereatter, the reglstered office of our Company was changed to 1, Krinkal Apartment, Opposite. Mahalaxmi
Tample, Mear Mahalaxmi Char Rasta, Paidi, Ahmedabad - 380 007, Gujaral, India on February 12, 1998 and subsequently to 5. No. 125, Near Kalyvanpura Patia, Gandhinagar - Mansa Road, Village 1tla, Tal Kalol, District: Gandhinagar - 382 845, Gujarat,

fndia on August 20, 2007

Registered Office; 5. No. 125, Near Kalvanpura Patiz, Gandhinagar Mansa Road, Kalol. Village Itla, Gandhinagar - 382 845, Gujaral. India. Tel: +91 98 2543 8039
Corporate Office (Address where books ol account and papers are maintained): Bushil House, Near Neslcanth Green Bungalow, 0. Sindhe Bhavan Road, Shilaj, Ahmedabad - 380 058, Gujarat, India. Tel: +91 79 6140 0400
Contact Person: Hasmukh Kanubhai Modi, Company Secretary and Compilance Officer | E-mail: ipo@nishl com | Website: www.rushil.com | Corporate identificalion Number: L25209G)1993PL (019532

PROMOTERS OF THE COMPANY: KRUPESH GHANSHYAMBHAI THAKKAR, KRUPA KRUPESH THAKKAR, M/S. RUSHIL INTERNATIONAL AND KRUPESH GHANSHYAMBHAI THAKKAR HUF

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY

ISSUE OF UPTO 66,35.421* EQUATY SHARES OF FACE VALUE ¥10 EACH ("RIGHTS EQUITY SHARES™) OF CUR
COMPANY FOR CASH AT A PRICE OF T162 PER EQUATY SHARE (INCLUDING A SHARE PREMIUM OF 7152 PER EQUITY
SHARE) (THE “ISSUE PRICE™), AGEREGATING UPTD 10,749.38* LAKHS ON ARIGHTS BASIS TO THE EXISTING EQUITY
SHAREHOLDERS OF DUR COMPANY IN THE RATIO OF ONE (01) RIGHTS EQUITY SHARE FOR EVERY THREE {03} FULLY
PAID-UP EQUITY SHARE(S] HELD BY THE EXISTING EQUITY SHAREHOLDERS ON THE RECORD DATE. THAT IS ON
THURSDAY, APRIL 13,2023 (THE “ISSUE"). THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES 1S 16.2 TIMES THE
VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE REFER TO THE CHAPTER TITLED “TERMS OF THE
ISSUE™ ON PAGE 243 OF THIS LETTER OF OFFER.

*Assuming full subscription. Subject (o firalisalion of the Basis of Alfofment

ISSUE PROGRAMME
: LAST DATE FOR ON-MARKET e
ISSUE OPENS ON RENUNCIATION* ISSUE CLOSES ON
TUESDAY, MAY 2, 2023 MONDAY, MAY 8, 2023 FRIDAY, MAY 12, 2023

“Eligible Equity Shareholders are requested fo ensare thal renunciation through off-market transfer /5 complefed & soch a
manngr thal the Rights Entitterments are credited io the demal account of the Renouncaas on oF prior fo the fssue Closing Date
Oy Board or & didy authorized commibies thereod will have the night 10 extend the Isstie period as it may determine from Gme
1o time, provided that this lssue will nof remamn open in axcess of 30 (Thirly) tays fromn the [ssue Opening Date (inclusive of
the Issue Opening Dale). Further no withdrawal of Appiication shall be permitfed by any Applicant after the Issue Closing Date

Simple, Safe, Smarl way of Application - Make use of it!!]

As B A* *Apphication Supported by Blocksd Amount (ASBA) & a belter way of aoplving 1o issues by Simply
blocking ke fund e the bank account, invesiors can aval the same. For further details read section

o ASBA below

PROCEDURE FOR APPLICATION

In accordance with Regulation 76 of the SEBI ICDR Regulations, the SEBI Rights Issue Circulars and ASBA Circulars,
all Investors desiring 1o make an application in this issue are mandatorily required to use the ASBA process. Invesiors
should carefully read the provisions applh to such Applications befors making their Application through ASBA. For
details reler lo “Terms of the Issoe — Procedure for Application™ on page 250 of the LOF.

Please nole thal subject to SCSBs complying with the requirements of SEBI Cizcwdar No. CIR/CFD/DILM 372012 dated Seplember
25, 2012 within the perods stipulated therein, Apphcations may be submitted al Designated Branches of the SC5Bs. Further in
terms of the SEB| Circular CIRTANVELA/ 2013 dated January 2. 2013, it Is clarified that tor making Applications by S5C58s on
thelr own account using ASBA faclity, each such SC585 should have a Saparale account in its own name with any other SEBI
registered SCSB{s). Such account shall be used solely lor the purpose of making Apphication in the 1sste and clear demascated
funds should be available i such account for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS.

Pursuant io provisipns of the SEB! ICDR Reguiations and the SEBI Rights |ssue Circulars and in terms-of the Letter of (ifer, the
Rights Enditlements of the Eligible touity Shamhosders will be credited m their respectve demat accounts and shall be admdied
for frading on the Stock Exchanges under the ISEN: INES73K20025 subject to requisite approvals. For dedails of creds of the
Rights Entitlements see “Terms of e Issue - Credit of Rights Entifernents in Demal Accounts.of Ehgibie Equity Sharahoiders™
an page 244 of the Latter of Ofec

In accordance with Regulation 77A of the SEB! ICDR Reguiations read with the SEBI Rights 1ssus Circular, the credit of Rights
Entitlements &nd Allotment of Rights Equity Shares shall ba made in demateriadized form only.

Eligible Equity Sharehoiderss hoiding Equity Shares in physical form as on the Record Date (.. Thursday, April 13, 2023 are
requested 1o provide relevant defals (such as copies of self-athested PAN, client master N8l and details of address prool by way
0f updoading on Ragistrar website the records confirming the egdl and banaticlal ownership of thair respactive Equity Shams)
nat later than two Working Days prior 10 1he Issue Closing Date |, Widnesday, May 10, 2023 in ordar to ba sigibke 1o apphy for
this Is5ue. Such ENglble Equity Shansholders are also requested 10 ansure that thesr demat account. detalis of which have been
provided to the Company or the Ragistrar accounl 5 active (o facilitate the alorementioned transler,

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE INVESTORS
TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY SHARES ON
OR BEFORE THE ISSUE CLOSING DATE AND MAKE PAYMENT OF THE APPLICATION MOMEY. FOR DETAILS, PLEASE SEE THE
SECTION ENTITLED “TERMS OF THE ISSUE - PROCEDURE FOR APPLICATION' ON PAGE 250 OF THE LETTER OF DFFER.

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desinng to make an Application in this kssus
through ASBA process, may submit the Application Form to the Designatad Branch of the SC58 or onling/slecironic Application
through the website of the SCS583 (f made availlable by sweh SCSB) for adthorising such SC5B 1o block Application Money
payable on the Application in fheir respeciive ASBA Accounts,

Investors should ensure that they hawe comectly submitied the Application Farm, or have otherwise provided &n authorisation
the SC3B, via the electronic mode, for biocking funds in the ASBA Account eguivakant to the Application Money mentionad in The
Application Farm, 35 the case may be, 2t the dme of submassion of the Application.

For the fist of banks which have been nofified by SEBI to 2ct as SCSBs for the ASBA process, please refer 1o hitps:Vaww.
sehi. gov.in/sebiweb/othes/ (herActon do7deRecognisedpi=yes&intmid=34. For datails on Designaled Branches of SC58s
collecting the Application Form, please refer the above-mentioned (ink. Please note that subect 1o SCSBs complying with the
requirernents of SEBI Circular No. CIRVCHVDILA 32012 dated Seplermber 25, 2012 within the periods stipulated therein, ASBA
Applications may be submitied at the Designated Branches of the SCSB%, In case of Applications made through ASBA facity

PLEASE NOTE THAT THE RIGHTS EQUITY SHARES APPLIED FOR IN THIS ISSUE CAN BE ALLOTTED ONLY IN DEMATERIALIZED
FORM AND TO THE SAME DEPOSITORY ACCOUNT IN WHICH OUR EQUITY SHARES ARE HELD BY SUCH INVESTOR DN THE
RECORD DATE. FOR DETAILS, SEE “ALLOTMENT ADVICES/ REFUND ORDERS" ON PAGE 266 OF THE LOR

ngliﬂaﬁms on Plain Paper under ASBA process: An Eligible Equity Shareholder in India who is efigible 1o apply under the
ASBA process may make an Apphcation to subscribe fo the isspe on-a plain paper in case of non-receipt of Application Fom
a5 detwiled abowe and onfy such plan paper appications which: provide all the details required-in termis of Regquiabon 78 of
SEBI HCDR Reguiations shall be accepted by SCSBs. In such nop-recespt of the Application Form theough physical delivery
{wheraver applicable) and the Eligible Eguiy Sharsholder not being in the position to obtain it from any other source may make
an Appdicaton to subscribe to The Issue on plain paper with the same defails a8 per the Apphcaton Form that & availabée on
the wabsite of Registrar, Stock Exchanges or the Laad Manager, An Eligible Equity Shareholders shall submit the plain paper
Application to the Desipnated Branch of the SCSB for autharizing such SCSEB to biock Application mongy in the said bank account
maintringd with the same SCSB. Applcations on plain paper will not be accapted from any Eligibbe Equity Shareholder who has
not provided an indian address

Additionalty, in terms of Regulation 78 of the SEBI ICDR Reguiations, investors may choose 1o accept the alfér 1o participate in
the is5ue by making plain paper Applications. Please note that SCSBS shall accept such applications only if &l details reguired
far making the application &s per he SEBI ICOR Reguistions ara specified in the plain paper apphication and that Elgible Equity
Shareholders malking an application in the lstue by way of plain paper applications shall not be permitted 10 renounce any porton
of their Rights Entitlements. For detads. see “Tenms of e fssie - Appiications on Plam Papar unogr ASBA process™ on page
255 of the LOF.

The Application on pian paper, dily signed by the Eligibde Eguity Shaseholders including Joint holders, in the same order and
as per the specimen recorded with his her bank, must reach the office of the Dazignated Branch of the SCEB belore the kssue
Cloging Date and should contain the folowing partculars:

1, Kame of our Isseer, Deing Roshdl Decor Limitad: 2. Name and address of the Eligible Equity Shareholder including jont hodders
(i the same ordar and as per specimen recorded with our Company or the Depository); 3. Registered Folio Number/ DF and
Clignt 1D No.;- 4, Nember of Equity Shares held a5 on Racord Date; 5. Alloiment option preferred - only Demat form; 6. Number
of Rights Equity Shares entitled 1o 7. Mumber of Rights Equity Shares appliad for; 8, Numbaer of Additional Rights Equity Shares
appliad for, i any; 9. Total number of Rights Equity Shares applied for within the Right Entitiements; 10. Total amount paid at
the rate of T162/- per Rights Equity Share; 11. Detaits of the ASBA Account such as the account number, name, address and
branch of the relevant SCSEB; 12, In case of NR Eligible Equity Shareholders making an application with an Indian address, detais
ot then RE/FCNRNARD Accoont Sech as the account number, name, addrass and fwanch of the SCSE with which thi account
is mamtained; 13. Except for Apphcations on behalf of the Cantral or State Govemment, the residents of Sikkim and officials
appointed by the courts, PAN of the Elgeble Equity Sharshoider and for each Eligible Equeity Sharehokder incase of jint names.
irrespactive of the tofal value of the Rights Equity Shares appiéed for pursuant fo the Issue. Documentary evidence for exemption
to be providad by the applicants; 14. Authorisation to the Designated Branch of the SC58 10 Dlock an amount equivalent 10 the
Application Money in the ASES Account 15 Sionatre of the Efigible Equity Sharehiolder (in case of joint holders, to #ppearin
the sama sequence and oeder as they appear in the reconds of the SCSB); 16. Additionally, 2 such Appéicants are deemed to
hawe accepted the following:

W wnderstand that neither the Rights Entitement nor the Rights Equily Shares have been, and will be, registered under the
Unfted Stafes Secunties Act of 1933 as amended (“US Secorities Act™) or any Unifed Sfates sfate secontes laws, and may
not be offered, soid, resold or atherwise ransfemad within the Uinited States or fo the temitories or possessions fhereo! Unifed
States”) or to, or for the account or beneld of a United Statesperson as defined i the Reguiation 5 of the US Securies Act
{"Reguiation 8"). || we undersfand the Fighis Equily Shares referred 1o in this applicalion: are Deing offered in lndia buf nol
in fhe United Sfates. I/ we understand fhe offenng lo wiich this application refates is nof, and whder mo cwrclmstances @ fo
be constried as. an offering of any Rights Equity Shares or Rights Eniitlerner! for safe in e United Stales, or a5 4 sobcitalion
therein of an offer fo buy any of ihe sad Rights Equaty Shares or Rights Entitlement in the United Stales.

Accorimgly, § we undevsiand s anpbcation should nol be forwarded fo or transmitted i ar o e Unled States af any bime

If we confirm thal 1/ we arg nof i he Unded Stales and wrdarsiang hal neither us, nor the Registrar, i Lead Manager or any
other parsen acting on behall of us well scospl subscrplons from any persor, or e agent of sy persos, who aopears o be,
Or Wit we, the Registrar, the Lead Manager or any other person acting on befalf of us have reason [0 beleve i @ resident of
[he Uknite! States “ULS, Person” (as delined in Regulation §) or /s fneligiile 1o parlicipate i Ihe 1ssue woder the secunbies
faws of (havr jurisaichon,

I We will not offer, SeWl or otherwse ramsfer a0y of the Equaly Shares which may be acquned by us i any funsaicion or under
ANy ciroumsiances in wiich such offer or 5380 (3 ol autharized or o any person to wham it is Lmiawdll fo make such offer, saig
o fmvitation except under crcumsiances ihal will resull in comphance will any apoiicanle laws o reguiations. We salisfy, and
pach account for which we are acting sabisfes. a sufabiity standards for invesiors in investments of the tvpe subscribed for
herait imposed by the jursicion of our residence

If ‘We understang and agree that the Rights Embtlement and Rights Equity Shares may not bé reoffered, resold, pledged or
otfierwise iransfermed excepl in an affshore iransaction in compliance with Regulation o, or aiherwise pursuant (o an exemalion
from, or in a fransaction not subject fo, e regisiration requirements of the U5 Securiies AcL

I'We 1) amiare, and the person, i smy for winse account [fwe amyjare scourng suclh Mights Emintfernent, andfor ihe Eqguity
Sfares, is/are outside fhe United Stales or 2 Oualited Instifulional Buyer (a5 defmd in thie U3 Secunlies Acl), and [} isiare
acquiring the Mights Erfitiemerd andior fhe Equity Shares iv an offshare ansachion meeling e requirements of Reguiation 5 or
in-3 fransachion exempt from, or nol subéect fo the registration requirements of the US Secimities Aot

IWe acknowledge thal the Company. Bhe Lead Manager Mheir affilales and-athers will raly upor the trublh-and accurscy of the
faregoing represemabions and agreements. ™

In cases where multiple Application Ferms are submetied for Applications pertalnéng o Rights Entitlements credited 1o the same
demat:account of in demal suspense escrow account, incheding cases where an investor submits Applcation Forms along with
a plain papsr Applicalion, such Applicalons shall be liable to be rejected.

SELLING RESTRICTIONS: The distribuion of this Letter of Offer, Abridged Letter «of Offer, Application Form and the Righis
Entitlement Letter (“lssue Materials™) and the issue of Hights Entitlerments and Equity Shares on 3 rights Dasis o persons
in Gartain jurisdictions oulside India & resiricted Dy legal requiraments prevailing in those: jurisdictions, Persons info whosa
possesshon this Lettar of Offer, Abndged Lefier of Offer, Application Form and the Rights Entilement Letter may come are meguined
to inform themselves about and observe such resirictions. Our Company 15 making this 1asue on a fights basis to the Ebgibie
Equity Shareholdars of our Comgany and will dispatch the Abridged Letter of Ofter. Application Form and the Rights Entitiemant
Lettar only to Eligible Equity Sharsholders who have provided an Indian address to our Gompany.

NO OFFER IN THE UMITED STATES: The Rights Ertitlements and the Rights Equity Shares have not been and will not be
reglsterad under the Undled States Securfses Act of 1933, as amended (the “Securities Act™), or any U.S. State Securities laws
and may not ba offered, sold, resold or otherwiss transferred within the United States; axcept In & tansaction exempt from tha
raFlstraﬂlrm requirements of the Secorites Act. The Rights Enttiements and HtIILIHjl' ghares referred 1o in the leter of ofler are beang
oftered In India, but not in the United Stases. Tha atfering to which the Letter of offer refates Is nol, and under no clcumstances is
1o e construed as, An offering of any equity shanes or rights entitlaments for sale i the Uniled States or as a solicitation thersin
al an offer 1o buy any of the said secunbes. Accordingty, the lefter of offer shoubd not be Torwarded 10 or transmitied in or into
(e Linitad States al any time

Neither our Company, nor any person actng on behalf of our Company, will accept a subscrption of renunciation from any
person, or fhe agenl of any person, who appears 1o be, or who our Company, or any person acting on behall of cwr Company,
has raason 1o believe is, in the Unied Stales when e buy order &% made. Envelopes confaining an Applicabion Foem shoold
not be postmarked in the United States or ctherwize dispatched from the United States or any other jurisdiction where it would
bie ilbegal to make an offer ender this Latter of Offer. Our Company is making this: 1ssee on @ rights basis 1o the Eligible Equity
Sharetiolders and the Abridged Lefter of Offer, Application Form and the Rights Entitlement Letter will b dispatched to the Eligible
Equity Sharehoiders who have prowded an Indizn address to our Company. Ay person who acquires the Rights Entitlerments and
the Equity Shares wil be deemed 1o hawe declared, represanted, warranted and agread, by accepting the delivery of the Lefter of
Ofer, (i) thal i s not and that. 2t the Sme of sshaenbing foe the Equity Shares or the Righls Entitlements. it will not be. in the Unied
Slates when the buy order i made; and (B &= suthosised to aoguire the Rights Entitlements and the Equity Shares in compliance

witn ail zpplicable faws, rules and regulations.

Dur Company, in consultation with the Lead Manager, reserves the right to treat as iwalid any AppScation Form which: (i) appears
0 our Company or its sgents 1o have heen executed in or dispatched from the United States of Amenca; (i) doas not include the
refevant ceriification set outin the Appfication Form headed “Overseas Sharsholders™ to the eFect that the person accepting and/
o renguncing the Application Form does not have a registered address {and is not othereise focaizd) in the United States, and
such persan is complying with laws of the prisdictions applicabte t0 such person in connection with the Issue, among others;
im} where gur Company believes acceptance of such Application Form miay infringe sppiicabis legal or requiaiory requisemanis,
or () where a registered Indian address:is not provided, and our Company shall not be bound to liot or Issue any Equity Shares
or Rights Entitlement in respect of any such Application Form.

None of the Rights Entitlemants or the Equity Shares have been, o will be, registered undor the Uinifed States Secunitles Act of
1833, as amandad (the “Securithes Act™), or any state securities laws m the United States. Accondingly. the Rights Entitlemants
and Equity Shares are being offerad and sokd only outside the United States in compliance with Regulation 5 under the Securities
Act and the applicable laws of the junisdictions where those offers and sales are made

LAST DATE FOR APPLICATION: The last date for subrmission of the duly filled in the AppScation Form o 2 plain paper apphication
5 Friday, May 12, 2023, |.e., |lssue Cloging Date, Our Board or any comemdliee thereol may axend the said date for such period
&5 It may daterming trom tme 10 lma, subject 1o the issue Pariod not excesding 30 days from the issue Opening Date (inclusive
of the lesue Opening Date)

if the Application tngather with the amount payahle is aither (i) not blocked with an SCS8: or (i) not recenved by the Bankers to the
issue or the Registrar on or before the ciose of banking hours on the Issue Closing Date or such date as may be exdended by our
Board or any committes tharsof, the invitation to offer contained in the Letter of Offer shall be deemed to have been declingd and
our Board or any commitiee thereol shall ba at liberty 1o dispose of the Equity Shares hereby offered. as provided undar “Tarms
of ihe Issue - Basis of Alfofmeant” on paga 265 of the LOF. Pleasa note that on the Issue Closing Date, Applications through ASBA
process will be uploadad until 5.00 p.m. (Indian Standard Time) or such extendad time as permetted by the Stock Exchanges,
ALLOTMENT ONLY IN DEMATERIALISED FORM: In accordance with Regulation 77A of the SEBI ICDA Reguéations read with the
SEBI Rights Issua Circular, the credit of Rights Entitiements and Allotment of Rights Eqguity Shares shall be made in dematerialized
form onty. Priar 10 tha issie Opening Date, our Company shall credit the Rights Entiflamends 10 (i} the demat accounts of the
Eligible Equity Sharehodders holding the Equity Shares in dematenalised form; andg (i) a demat suspense escrow account (namedy,
AUSHIL DECOR LIMITED-DEMAT SUSPENSE ACCOUNT") opened by our Company, for the Eigible Equity Shareholders which
would comprise Rights Entitlements: relating to-(2) Equity Shares held in & demat suspense account pursuant to Raguiation 38 of
the SEBI Listing Requiations; or (b} Equity Shares held in the account of IEPF authonty; or (¢} the demat accounts of the Eligible
Equity Shassholder which are frozen or details of which are unavastable with our Company o« with the Registrar on the Record
Date; or (d) credit of the Rights Entittements returned/reversedfaiied; or (g} the pwnership of the Equity Shares currently under
dispute, including any court proceadings.

in accordance with the: circudar SEBI Gircukar- SEBIHOCFDDIL2/CIRP202011 3 ¢ated January 22, 2020, the cradit of Rights
Endithement and ASotment of Equity Shares shall be made in dematerializad form only. Accordingly, the Rights Entitlements of
the Piysical Shareholders shall be credited in 3 suspense escrow demat account spened by our Company dunng the Issue
Period. The Physical Shareholders are regquested to furnish the details of their demat account 1o the Registrar rot kater than two
Working Days prior to e Issue Closing Date 10 enable the credit of their Rights Enfilements in iheir demat accounds at least ong
day belom the Issue Closing Diate. The Rights Entitlements of the Physical Shareholders who do not fumish the datads of their
cemat account fo the Ragisirar not fater than two Working: Days prior to the Issue Closing Date, shall [apse. Further, pursuant 1o
3 press release dated December 3, 2018 issued by the SEBI, with effect from Apl 1, 2019, 3 transfer of listed Equity Shares
cannot be processed uniess the Equity Shases ara held in dematenalized form (excapt in case of ransmISsion or fransposition
of Equity Shares). Such resigent Eligible Equity Shareholders must check the procedure for appication by physical sharahodders
in e secBon entithed “Terms of the fssue - Procecting for application by Eligibie Equity Sharshofders hoiding Equity Shares in
physical form™ and “Tarms of the fssue - Alotment Adwices/Refund Ordérs ™ baginning on pagas 258 and 266 of the Latter of
Uifer mespaciively,

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED OM THE STOCK EXCHANGES OMLY IN
DEMATERIALISED FORM.

LISTING: The masting Euun*F:I Shares ol our Company are lisled on the Stock Exchanges. Ow Company has receivad 'In-principle’
approwal from the BSE and NSE lor listing the Rights Equity Shares 1o be allotied pursuant 1o the ssee trough heir latters dated
Jangary 12, 2023 and January (4, 2023, respactivaly. Our Company will also make appbcations lo BSE and NSE (o oblaln
trading approvais for e Rights Entitlements as reguired under the SEB| circular bearing reference number SEBIYHO/CFD/DILY
CIR/P/2020/13 dated January 22, 2020. For the purpose of this Issue, the Designated Stock Exchange 15 BSE

DISCLAIMER CLAUSE OF SEBI: It is to be distinctly understood that submission of the LOF to SEBI should nat in anyway be
deamed or construed that SEBI has cleared or approved the LOF. Investors are advised bo refer lo the lull et of the “Disclaimer
Clagse of SEBI” beginning on page 234 of the LOF

DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE): & is %0 be dstncly understood that the permission
oven by BSE Limited should not in anyway, be: deemed or consiried that the Lefter of Offer has been cleared or approved by BSE
Limited, nor does it certify the correctness or completeness af any of the contents of the Letter of Offer Investors are advised o
reder o the Letter of Offer for the full text of the “Disclaimer Clapse of BSE™ on page 237 of the Letter of Offer

MSCLAIMER CLAUSE OF NSE: it is o be distincily understood thaf the permission given by NSE should not in any way be
deemed or construed that the Letter of Offer has been cléared o¢ approved by NSE, nor does & cerfify the comectness of
completeness of any of the contents of the Letter of Ofter. nvestors are advised to refer fo the Letier of Offer for the full fexd of the
“Disclaimer Clause of NSE™ on page 238 of the Lefter of Offer

BANKER TO THE ISSUE AND REFUND BANK: ICICI Bank Limited

MONITORING AGENCY: CARE Ratings Limited

DISPATCH AND AVAILIABILITY OF ISSUE MATERIALS: n accordance with the SEBI ICDR Reguiations and SEBI Rights 1ssue
Croolars, the Abrdoed Letter of Offer. the Application Form, the Rights Entitlement Lefter and other Issue matertal will be sent/
drzpatched only to Eligitde Equity Shareholders who have provided their Indian address o owr Company and who are located
n juriscections where the offer and sale of the Rights. Enfitlement or Rights Equity Shares 5 permitted under laws of such
wristiction and does not resulf in and may not be construed as, 2 public offering in such jmsdiciions. In case such Eligible Equity
Sharehoiders nave provided their valid e-maif address, the Abndged Letter of Offer, the &pplcation Form, the Rights Entitlement
Latter and other Issue material will be sent only 10 their vaiid e-mail address and = case soch Elgible Equity Shareholgers have
mol provided Melr e-mail addrass, then the Abridged Latter of Offar, the Application Form, the Rights Entitlement Latter and
other [asue materia! will be physically dispatched, on a reasonable effort basis, 1o the indian addresses provided by them. In
accordance with the above, the dispatch of the Abridgad Letter of Offer, the Rights Entitiement Letter along with the Apphcation
Form has been completed on April 20, 2023, by Registrar to the Issee, ie. Bigshare Services Private Limited to a8 the: Eligible
Equity Shareholders of the Company, whoso names appeared in the Register of Members” Beneficial Gwners of the Company as
on the Record date, |.a., Thursday, Aprl 13, 2023, In efectronic form through e-mall on Apel 15, 2023, 1o tha equity sharghokders
who have rafpstered eman-w and physically through spead ragistered post on Apnl 20, 2023

Forther, tha Lefer of Offer will be sent'dispatched to tha Eligable Equity Shareholders who have provided Indsan addrass and who
have madea request in this regard

Invesions can access the Letter ol Oer the Abridged Letter of Ofler and the Application Form (provided that the Eligibie Equity
Sharehoider is eligible 1o subscribe for the Rights Equity Shares under applicable Lws) on the websites of a) our Company il
wiva rushil coim; bj the Registras to e 1ssee a1 www. bigshareonling.com; c) the Lead Manager at www. saffronadvisor com and
4} the Stock Exchanges al weiw bsaindia, com and siww.nseindia. com respactivey

hgible Equity Sharehokders can also obtain the detads of their respective Hights Enttiements from the websile of the Registrar
(e, wwrw bigshareonling.com) by entering their DF 10 and Client 10 or Tolio number (o ERoibée Equity Sharehobders wiho hold
Equity Shares in physical form as on Record Date) and PAN. The link for the same shall aiso be availsble on the website of our
Company [Le., wwrastl.oom).

Further, our Company along with the Lead Manager will undertake all adequate steps to reach out the Eligible Equity Shareholders
who have provided their Indian address through other means, as may be feasibie

The bnvestors can visit following links for the balow-meantionad purposes:

&) Frequently asked questions and onling electronic dedicated investor helpdesk for guidance on the Application process and
rasolufion of diffioulties faced by the Investors: wenw bipshareonling com

b} Updation of Indian address in the recdrds mamiained by the Registrar; wenw bigshareoniine com

¢) UpdaBon of demat account detadls by Eligible Equity Shareholders holding shares in physical form: www bigshareonfing com

o} Submission of Indian address proof, self-attested PAN copy, Aadhar copy, client master sheet and demat account detaiis by
non-resident Eligeble Equity Shareholders: www.begshareoniting.com

The LOF is aiso available on the wabsite of SEBI &t www.sebi.govin

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

%

» = # o 0 energising ideas
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED BIGSHARE SERVICES PRIVATE LIMITED

605, Center Point, 8th floor, Andher! Kurla Road, J. B. Nagar, |Office No 562, Gih foor Pinnache Business Park,
Andher) (East), Mumbal - 400 059, Maharashtra, India Next 1o Ahwra Centre, Mahakah Caves Road, Andheri (East),
Tel: +51 22 4973 (394 Mumbal = 400093, Maharashtra, India

Cantact Person: Gaurav Khandelwal! Vigin Gupta Tel: +8122 - 6263 8200/22

. Contact Person: Vijey Surana
E-mall:nights. issusisallronadvisorncom -
: Email: rightsissueibigshareoniing com
Website: www satironadvisar com 0 g

! _ ; Websile: www bigsharsoniine com
Investor grievance:investorgrievance@sallmaadvisorcom |invegtors Grievance: investor@bigsharsoniing com

SEBI Registration Number: INM 000011211 SEB! Registration Mumber: INRODODOO 1 385

COMPANY SECRETARY AND COMPLIANCE OFFICER

HASMUKH KANUBHAI MODI
E RUSHIL DECOR LIMITED
Registered Office; 5. No. 125, Near Kalyanpura Patia. Gandghinagar Mansa Road. Katol, Village itia,
RUSHIL Gandhinagar— 382 845, Gujarat, India. | Tel: +91 98 2543 6032
Corporate Oftice (Address where books of account and papers are maintained): Rushil House,
Mear Neelkanth Grean Bungalow, Off. Sindhu Bhavan Road, Shdal, Ahmedabad-380 058, Guiarat,
India. | Tek: +91 79 6740 D400 | E-mail: ipog@rushilLcom | Website: www.rushil.com

investors may contact the Registrar to the Issue or our Company Secretary and Compliance Officer for any pre-issue or post-
issye related matters. All grigvances relating to the ASBA process may be addressed 1o the Regisirarto the Issue, with  copy
to the SCSB. giving full details such as name-address of the Applicant, contact numberis). e-mal address of the soked first
hoddar, folio number or gemat account, number of Rights Equity Shares apphied for, amount blockad, AS8A Account nember
and the Designated Branch of the 3C5B where the Application Forms, or the plain paper apphcation, as the case may be, was
submitted by the imvestons aloag with a photecopy of the acknowledgemant siip. For detads on the ASBA process, see "Tenms
of the fsspe” beginning on page 243 of the Letter of Offer,

Beirr & o T

For Rushil Decor Limited

Sd/-
Place: Ahmedabad Hasmukh Kanubhai Modi
Date: April 26, 2023 Company Secretary & Compliance Officer

Rushil Decor Limited s proposing, subject to market conditions and other considerations. to make a rights issue of i$
equity shares, and has Tied a Letter of Otfar dated Apell 8, 2023 with SEBI and thi Stock Exchanges. The Latter of Otfer is
avalable on the website of SEBI at www.sebl.gov.in, the Stock Exchanges, (8., National Stock Exchange of India Limited
at www nseindia.com, BSE Limited at www.basindia.com, Company at www. rushil.com, website of the Rogistrar at www,
bigsharsoniine. com- and the website of tha Lead Manager at www.satfronadvisor com. Polential investors should note that
irvisstment in aquity shares imvolves a high dagree of sk and are requested to rafer to the Lefter of Offer flled with SEBI and
the Stock Exchanges, including the section titled "Risk Factors ™ beginning on pape 25 of the Letter of Offer for details of the
same. Potential investors shoukd not rely on the Draft Latter of Offer for any imvestment decision

This annoyncement has been preparad for publication in Indla and may not be released in the United States. The LOF does
not constitute an offer to Safl or an invitation to Subscribe to the securities offered in any jurisdiction to anmy persan to whom
i &5 untawful to make an affer or myitation In such purisdiction. The Rights Emitements and Rights Equity Sharas offerad
in the lssue have not been and will not be registerad under the Securties Act or any state secuelties laws in the United
Sates, and unless so registered may not be offered or sold within the United States, excant pursuant 1o an exemption from,
of in & ransaction not subject to, the registration requirements of the Securities Act and applcable stale securities laws.
Accordingly, such Rights Entitlernents and Rights Equity Shares are being offered and sold (i) outside of the United States
in offshore transactions in reliance upan Regulation 5 under the Securities Act and the apphcable faws of the jurisdiction
where those offers and sales occur; and (if) in the Lnited States to “qualified institubional buyers™ {as defined in Rule 1444
under the Securities Act) in transactions exempt from the registration reguirements, under Section 4{a) of the Securities Act.

ASSOCIATED ALCOHOLS & BREWERIES LTD.

CIN: L15520MP1989PLC049380
Regd Offica: 4th Floor, BPK Star Tower, A B. Road,
Indore-452 008 (M.P) Phone : 0731-4780400
E-mall: iInvastorrelations@aablin, Websha: www assoclatedalcohols.com

NOTICE |s hersby given thal pursuant to Regulation 29 and 47 of
SEB| {Listing Obligation & Disclosure Requirements) Regulations, 2015,
a me&ting of Board of Directors of the company is schedulad to be heid
on Monday, 8th May, 2023 inter alia to consider and approve the
Audited Financial Result | Statement for the Quarter and Year ended
F1stMarch, 2023

This MNotice is also availlable on the websile of the company gt
www.associatedalcohols.com and on the websile of the stock
exchanges at www.bseindia.com and www.nseindia.com

For: As=zociated Alcohols & Breweries Lid.

Date : 26.04.2023 Sumit Jaitely

Flace | Indore Company Secretany

GOLD JEWELLERY PUBLIC AUCTION NOTICE

TS 2T 9=

OSBI State Bank of India

RBO-I, SECTOR 5, PANCHKULA - HARYANA

The fllewing bomawer has avaled Gold Loan and failad 1o repay the same within tha
s1ipulated time in spite of nepeated notices. If they fail 10 repay tha full sutstanding plus
intores!, tho pledged Gold ofnaments Wil be sold n pobdic auction al respective
Branch an 29.04 2033

Branch Name| Borrowers Namo Loan Account | Gross Weight | Outstanding Balance
Secior DB Me, Lvveena Dvo S| A0050T47441] 34,900 Ra. 100434, 80
Fanchkulay [Maresh Chandar Grams # Irbarasl +

Riz B-183 |anin Fisd Chargas

Raghubir nacges, N

Dhth, Yast, Dadhi Pin-

02T
Seclor 14 | Ms, Laveena Do Shl 4115006807T5| 14800 R 46 404+
Panchkula |Maresh Chander Grams Interast +Charges

FG BARE |ants Fiad

Raghubir nagar. New

Dhaihi, Wast, Dalhi Pin-

190027

Far faciber detals conlacl Branch Marces
Plaie: Panchkula
Diata: 26.04 2023

Branch Mandger

FOREM B
PUBLIC ANNOUNCEMENT

{Reguiafion 12 of the Insoivency and Sankrupicy Board of india (Liguidation Process)
Regulations, 2076)

FOR THE ATTENTION OF THE STAKE HOLDERS OF FUNBARS HOSPITALITY PRIVATE LIMITED
5 Wa.| Particulars Details

1. |Mame of Corporste Debior Funbars Hospitality Private Limited

2, | Date of incormporabion of Comorse Deblor | 180272014

3. | Auitharity under which comporate deblor 8 |y e Dalid
incorporaled! regitared nusiry of Corporate Altairs, ROC-Da

4, | Comorate Idantity No. | Limited Liabdity :
dantification No :Il:llr COEratts dettod USS1030DL2014PTC284877

5, | Address of the Reqelared Office and Registered Office Address as per the
Principal Offica (if Any) of Corporate Deblor | MCA Records: A-95, SF, Right Saide,
Gal Mo, 10, Chandr Vihar, Mandmwal

Delhi East Delhi DL 110082
6. Ef:mﬂﬂn:gswgum of Insahvency Resolution 19th A, 2023
7. |Liguidation Commencemeant Gale of 19th April, 2023 {Certfied copy of order
Corporate Debior received on 26 04 2023
8. |Name and regstration number of e Mame: Anil Tays

msalvancy professional acling as Squidaior [Rey Mo IBEPPA-IIP-POTHISI0IR- 201 1818

4. | Address and email of the of the bquidsior, |Address. 201, Sagar Plaza. Plot No. 19,
as reqstered with 1o boasd DCiskict Cenlre Laxmi Nagar, New Deii,
Nationa Capital Territory of Delhi, 110092
E-Mail-caanitayaligmad.com

Address 201, Sagar Plaza, Plot No. 19,
Distict Cantre Laxmi Nagas, New Dalhj,
Natonal Capétal Temitory of Delhy, 113042
E-Mail funbaes. cirp@amad.com

11. |Last Date for Submassion of Cizms TSih May, 2023

Notice iz hereby given that the Naficnal Company Law Tribunal, New Delhi Banch-li, has
crderad the commencemen of liquidation of the Funbars HMospitality Private Limitad on
1910472023 | Cartified copy of Order recesved on 26 04 2023 )
The stakeholders of Furbars Hospitality Private Limited ane hareby called upon to submil
their claims with proof on of befare 190572023, fo the bquidator st the address mantionad
againsiitam No. 10
The finantial craditors shall sabmit Shesr ciams wilh proof by slectronio means only. All olher
eraditors may submit the claims with fhe proofin persan, by post or by electranic means,
Submission of {alse or miskeading proof of claims shall sttract penatties

Anll Tayal

Liquidator of Funbars Hospitality Private Limited

Regn. No.: IBBIPA-D01/IP-PO111872018-2010/11818

AFA Valld upto 08032024

Reg. Address: 201, Sagar Plaza, Plot No. 19, District Centre
Lo Magar, Naw Dalhi, Deihi - 110092

E-Mail; caaniltaval@gmad. com

PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insohvency and Bankrupicy Board of India
yInsotvency Resolution Process Tor Comporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF COLOR PALETTE PRIVATE LIMITED

1. | Name of corporate debtor COLOR PALETTE PRIVATE LIMITED|
2 | Date of incorporation of corporate dsbior § 20102011
3. | Aurthority under which corporats

dehitar is ncorporated | regsiensd

4, | Corporade dently Mo | Limded Lisbdity
Identfication No. of comporsie deblior U52300DL2011PTC226538

g | Address of the registered office and REGD. OFFICE:

prircipal officg (if any) of conporale deblor | M. No. 8T28, Landmark Mear Flimistan
Cimema Hall, Sidhi Pur, Mew Dethi 110005
Othor than Registersd office:

NCPL WEB Tower, Jrd Floor Ao,
Sectoe- 8, DND Road, Naida LIP 201304 [N
24.04. 2023

(Owdbar pronouncad on 12042023 bu
Uptoaded an 24, .04 2023)

7. | Exlimaiad date of closure of inscbwency | 21,90 2003

rasglulion process { 180eh day from Insohancy
Commancament Oata)

g, [Name and registration number of he . Khushvindar Singhal

nsOhENCY professional 3ctng as irkenm Rag Mo

awahion periessionsl IBBIPA-DO/IP-NODS8S/ 2019 -2020/12833
0, [Addrass and e-mall ol the nterim resolufion | House Mo, 358 Sachor 12-4,

professional, a5 ragrslered with e Boasd | Panchiula Harvana [134112

Emad: kvsmghatiomail.com

Hose Mo, 3899 Sactor 12-A Panchiula,
Haryana 134112

Emad: cirp.colorpalette@gmall.com
Mobile No. 3914030030

10052023
Mama the cassfas)- NA

0. |Address and email fo be ussd for
correspondence with the liquidator

Data: 27.04,2023
Place: New Dalhi

Registrar of Companies, Defhi

&, | Insofvency commenceEmant date in
rnspncl O CoEporale Qe

10| Address and e-mail 10 be used for
Cofraspondence with the intesn
resolution professione

11| Last date for subméseson of caens

12 | Clasaas of cradditoes, if 3y, ureder clsse (b)
of sub-section (R of seclion 21, sscertaned
by the imarim resciution professional

13§ Mames-af Insolvancy Professionals identfied iof 1. N&
acl a5 filhorised Represapialie of cediices | 7 NA

i clags (Thiee names for Each class) 3 NA
14 2] Relevant Forms and {a} Web link:
{t) Desails of authorzed representatrves | lipotibbi gov sidownloaddom. hind
are available ab Please refer Nobe 1 'ghen balow for
appicable formis)
{bj Not Appicabie

Motice is harely e that he Nabonal Company Law Tribunal, Mew Deflti Banch has ordared
the commancement of & comporale insoivency resolulion process of Mis Color Palelte Privale
Lirted on'12.04 2023, However, the onderwas epicaded on 24 042023
The eraditars of Mis Color Paletie Preeate Limsted aro heraby called wgon to submil 1eir cialms
with proat onor bedore 10,05, 2023 10 the inledm resolufion profedsanal al the address menbioned
afainstantny Mo, 10
The Fnancisl oreditors shall submit thesr dasms wih proof by slacironic means only, M| ot
cradibars moy submit the claims wih prood in peeson. by posl o by oleciror: maans,
T subminisan of prool of clarms shoukd be made in sccordanca with Chapter IV of {he
Inschvency and Bankrupicy Board of nda (schvency Resolution Process for Comporite
Parsons) Regulatons, 2016, The proof of cams m 1o be submified by way of tha folowing
tpucdied lorms along with dotumentany proo i support of Bwair clalma
Node- 1
Form B: foe claims by Operafional Credions (excepl Workrman and smployaes)
Foren C: Tor Claims by Financisl Credions
FormCas; Tor Clams by Finsncial Cragdiors naCisss
Fowren D Tor Claims by a workmian and employes
Form E: for Clims by Authorized Representate of Vorkmen and Employees
Form F: Tar Claims by creditons aiher than fnancesl oedilors and cperafional cradilors
Submigsion of false or misleading proofs of daen shal afract penalties
Kindly mention contact detadls in the clakm form 20 that any query regarnding chabm can be
resolved immediataly,
Khushvinder Singhal

{Reg.No. IBBUIPA-DOZAP-NODBSS/2019 -2020/12833)
Date: 27.04.2023 Interim Resolution Professional’in the matter of
Place: Panchkula Color Palette Private Limited
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copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

ﬁ?ﬁ

7 & UalE

goiid E‘TQ"IF{E[

fm punjab national bank

..the name you can BANK upon!
14 GOVERNWENT OF IWDIA UNDEERTAKING]

Wzﬁgmsooo)aamamaawﬁamgﬁﬁﬁ%ﬁ(uaﬁ?)ﬁwm?ﬁ 2002%%@3%@1%?%3%13%3%%
WfeRT1 <1 TENT hXd U STeieeaiar] = A g fiafdr 12.12.2022 SR o ROTEReE: 4t GU FAR, 93 &t =< 91t g qeon gidr sirerdi)
oAt S AT FHR Tel TR ot THIG FAR hl Sk G ohi fre)/ a1 ot 9ifta <t fafr § 60 foHi <6 ofiar = o aftfa wfn <. 65,35,448/-
(%. Tge e T eIk IR 9t Teaiferd AI) a1 < U @ ardd witer o fder feam o)

RS T ART I A9 e H fawd I, 31 TAGERT HUHRSE q1 W Sl Sl gfad fmn S € R e, 25 31dd, 2023
EEEER A I gfayfd feq ger= e, 2002 & F=m 8 o |l gfeq A= it URT 13 &t SU-4RT (4) & Aqd 3= Iod k]|
T AN A U NETELAE A At = afvfd Fufd 1 hes Y o |

o9 ® 9§ HOTYRET TAT W AT Bl TAGERT Tdeh foRan S © o 9 Fgt F afofq wafa o1 smeam 7w a0 39 qeafat e of
WE T T . 65,35,448/- (%, TS g T TR IR Wl rSalferd A q < Ud W4 o o) ool Aa9ee S (&ff. 3. -3
T, WG HIS 018000) o =TSt o 3Te BT |

RUTURe 1 e Gfad aRamfal o6 famifad o o fag Sy wo o devd # sifufm &6t uwr 13 & SU-9r (8) % WiaHH < ufd
3MHE ! S T

T FHfq T Tereror
At I FUR, T IR U g q2 St S, T S GO FAR & A § ey e, e Maw gy TR, 3.9, § fod e wer
. 178, <olieh T, WX TH-01, TRAT: 240 =T A, qAT THeale TRAT 68.242 a7 W. T TUH |
[t e I TS T W SER/12 W e T, SRoT: it wIE % SER/we |, 177
Td: TS WF % AR/ |, 131, e S T % SIER/18 T e T

—— el

fafis 2542003, Tarn AR HE W

UGITel S2TeTet ?'{1?5 Z] pnb punjab national bank

rl.J”.l- ] e

. the name you can BANK upon!

1A O 'i"l'l"'hl'ff‘lT oF ‘n'lI:'H |'| ATAR l"-Ll

Tfh remeeaten] foxfa wufer & uferfener 3R gafmfor qon uferifa fRa sifdfam, 2002 & dga Uole RMa 9@ (el —snal
s, AT PIS 018000) F PG JWHRY W & A, AR vfpfa Ra (rad) w2002 & M 3 & @y ufed o1 13 & d8a
e e P TANT B gY fad1d 15122022 BT TP AR Afed SR g fod SuReatel « &1 M emf g & 99 & 3@l 3R
Sl X Tt Ul S ] el oiR TReRY ¢ sl vofla GAR s g3 o gt s @1 Aifew 7 Sfeafaa wfyr ©.35,36,517 (B0
N9 o9 B9 g9R Uig 9 9A8 AF) o9 6 R 2 B A @) N /S Al @) Wift @) A | 60 A &
AR GTIaE B DI FHET AT
JRGAT M BT YA B H [Ahel I8 5,37 SURBAT 3R AH STam bl Afed f&ar S 2 b seiewdery 7 affa fea gad=
R 2002 & 99 8 @ W1 ufeq IfffTw @ URT 13 @ SU-URT (4) B TET W Ue ARGAT BT FANT BRA gY 25 IS 2023
B IRl T It FuRy &1 Feon o form 2
fRy wu | SURGAl iR M SIaT B TagaRT ANME far ar 2 6 9 Julky & 9rg &g A ofFed 9 & 3R Hufy & |
BT Hl AT $.35,36,517 (FU0 U oG B B9k Ui | F18 #14) 3R SHWR a1l Yolld e 8, (@iler —id. s, v
PIS 018000) & UYYR & el BT |
wferqfar HuRkrl &1 g @ folg Suder w99 & Hey ¥ AR 9 ORT 13 & SU-uRT (8) & WAUEl & d8d  SURGAIEN)E
TR /4Pl BT S BT fpar Sram & |

3l Hufy &1 faavor

£ T Tt gl o /M T B A W 2267 99 AR B YA B T ghs W [T diEics smeari v ag —276v |, Od |,
Jaex 12, Agel, N §§ TR, I & Wi A7 iR 39|

FuRy & =Rl 3R & feeng: —

qd — 31, Uf¥FH — Ud9, ¥$h, SR — dls —275V , & — 2777

faTi®: 25.04.2023

R — O, O SRR, Gore e 4

( vy Freren sl winge sesren wrd (oftemrgs wiEan)
fafre, 2016 =1 s 12)
v Eifried wiae fefree & feaamet @ omrd By
. | P forerrm
H

102, 2004

it el o A

!
™ 5|"1"r-r Tl rqrw- F'|'a-|‘|"-"|

1 | ittt P st e TRIGTE TR T TR, A

aif] wreriton ot B

A | widtrz wei o g wews A
Hifer ey gEamE Jue

USS10ADL2014P TC2B497T

widhvz =l & hlvga wwbem w | ol feld s delepe wte: 905

el Sl e o T, T A Wl A, 0, i BER, deEn
firsit r}'-.r'r Pt 10092
. | i e wiew = nma i v sis, 207
7. | =P =i 3 ofimarm =0 1 S 053 TEET 26000023 T Seew =

WA ity "ul"-"’l'“"r- i oW ? )
& | v F e U I e S——— AT,
T 3 AR 3 S HEET AL - ERIARA-00 1P PO TR0 E- 121 1518

WIHAITE ¥ T i -
1% ¥ wry e &

54 Fm = | 9= 200, 90 =, =12 4, 19, e e, ael
i, 7% et e ot s Bl 110092
09 caandtayalf@gmall. com

A 207, WA AT i 19, Tt ey, v
T, 94 femell, e w43 B 11000
199 funbars.cirpd@gmail.com

1% 98, 1023

e

16, | wiwarTE g @i i B wEm
T 3 S w2 -1

o e & oomft B B S ol of Berm, s feel 3o, 3 Rl 10042023
1073 T ATy = wmiid oW w10 9w ffenteeh wide fafierg
= WA TE S 9 oA Fm

T OimEeE WHae fAmEw ¥ meTE W oY OEm 0 F s ahE wow
of O W 19.05.2023 W T T aw wr # nm wiE e % i fa g
IraEET B ¥

fffe BaErt B Fam TrER e A9 E0T SPT STE) O W W ST ) A B e
9 A =R, TR R W TR hE am v = o R

T W AR TAP HSER T g R R

(P 204

g6 4. IBBVIPA-D0YIP-POY 118/2048-20491 1818

UNRT W HUA 09032024 TR
gt T 201, TAW GATHI, WHZ 2 10 feferse oy, wlt s,

T feeslt, Bl 0002, §-EW caaniitayal@@gmail.com

Pl 27042023
T aF et

CIN: L85110KA1924PL.C001128

s, W wer| PI/HERT : 011-40591567 (TeR<:240)
Eet: delhiarm@ktkbank.com
ga@rEe: www.karnatakabank.com

CIN: L85110KA1924PL.C001128

A T @t faeht gaer

2002 & WY Uiea wiawfa feq (wadw) frammerstt, 2002 & f@w o(1) & wawme
% Iid IS uRgwraat i foeht & o -iamd faen g

TAGERT 3T S a1 fo¥is &9 § RoreRes (i) q2n M= () 1 gfoa foma
S & R iy sheie o 9 fiRel =se = afvfa srra et fSraent swoteent
S fd1., gfaa sheteX o Uik AR RT 31.03.2022 i Fichiqen et fohal
T © T EfaRad 1) |, @1 3t Ffafie gR1 S8 Iases- 4t g9 R
ToUE, ERT SHkh Sl a=aA1 Qall, 2) HiHdl a1 <&, Uil @, o SRid AR,
3) o orHR e, g3 & R 9= {4, 4) 4 374 AR, 99 4 g¥Ed R, 5)
QA1 AT TS, G A eI FAR, T (1)(2)(3)(4) qeO (5) e : 68
foR. . feeel-STaqR IS, I iy, gy, e Yare], sRamwm-123110, St
TR ATEYAE-GIGR &, | e & fafd, TEum smen, Tadsh 21,
HFI-14, T feeelt TE, TEAM-122007 (FRATM) Afayfd Heex & sF M =,
14,08,62,496.79 (%. dicg SIS IS @G IS B9R IR Ul I 99 3=t
o) AT 1) 1.4.2023 T 3 & AN qAT ARGl o6 A AU @ A

I aget e vmen
TSI UTeh, T4 TS,
¢ faeeit-110060,

31, 2020 and asatand for the financial vears endad March 31 2021, March

26 of Part 1 of Chapter Il of the Companies Act, the SE

ang Resits of Gparations”, Tndustry Ovenian”,

THIS I5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS 15 ROT A PROSPECTUS ANNOUNCEMENT ANDG DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQLIERE, PURCHASE OR SUBSCRIBE
FOR UNITS OR SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

protean

Change is growth

PROTEAN eGOV TECHNOLOGIES LIMITED

(FORMERLY KNOWN AS NSDL e-GOVERNANCE INFRASTRUCTURE LIMITED)

Our Cormpany was onginally incorporated as ‘National Securities Dapositary Limited” on Decermber 27, 1995 as 3 pubbc limited company under the Companies Act, 1956, and was gramtad the certficate of incorparation by the Registrar of Companies, Maharashira
at Mumbai (“RoC"'). Our Company was issued a certificate for commencemant of businass dated Febngany 8, 1996 by the RoC. Pursuant 20 the scheme of arrangement betiveen our Company and NSDL Depository Limited under Saction 331 fo 334 of Companies
Act, 1955 (" Scheme of Arrangement” ), the name of our Comgany was changed from 'Maticnal Securities Depository Limiled' to ‘WSDL e=Governance Infraginicture Limifed' and a fresh certificate of incorporafion was issued on December 13, 2012 by the RoC.
The name of our Company was changed from NSDL e-Governance Infrastructune Limded' to Protean eGoy Technologies Limided' pursuant to a shareholders’ resolution dated October 28, 2021, to represent the full garmut of products and senice offerings of the
Company in the space of information technology solutions and extension into new markets, sactors and geograpnies, and a frash certificate of incorporation was granted by the BoC on December 8, 2021, For further details in relation
Amrangement, see “History s Certain Corporate Malfers - Scheme of Armangement between NS0 Depositony Linted and our Company” onpage 146 of the Drafi Red Heming Prospectus. Forfurther details in refation to the changes inthe name and regiziered
affice of our Company, see “Histoneand Cerain Corporate Matfers” beginning on page 146 of the Draft Red Hering Prospechus
Registered and Corporate Office; Times Tower, 13t Floor, Kamzla Mills Cormpound, Senapali Bapat Marg, Lower Parel, Mumbai 400 013, Maharashira; Telephome: 91 22 4090 4242

Contact Person: Mauiesh Kantharia. Company Secretary and Compliance Officer; E-mail: cs{@proteantech.in; Website: www proteaniech.in; Corporate [dentity Number; UT230081H19085PLC095642

ADDENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED DECEMBER 24, 2021 AND

THE ADDENDUM DATED APRIL 27, 2022 ("FIRST ADDENDUM"): NOTICE TO INVESTORS (THE “SECOND ADDENDUM™)

INITIAL PUBLIC OFFER OF UP TO 12,080,140 EQUITY SHARES OF FACE VALUE OF 310 EACH ("EQUITY SHARES") OF PROTEAN GOV TECHNOLOGIES LIMITED (*COMPANY™) FOR CASHAT APRICE OF Z[«] PER EQUITY SHARE ("OFFER
PRICE") AGGREGATING UP TO Z[«] MILLION (THE “OFFER") THROUGH AN OFFER FOR SALE OF UP TO 1,095,288 EQUITY SHARES BY IIFL SPECIAL OPPORTURNITIES FUND AGGREGATING UP TO I[«] MILLION, UP TO 762,998 EQUITY
SHARES BY IIFL SPECIAL OPPORTUNITIES FUKD SERIES 2 AGGREGATING UP TO T[«] MILLION, UP TO 353,160 EQUITY SHARES BY IIFL SPECIAL OPPORTUNITIES FUND SERIES 3 AGGREGATING LUP TO 7[«] MILLION, UP TO 945,694
EQUITY SHARES BY lIFL SPECIAL OPPORTUNITIES FUND SERIES 4 AGGREGATING UP TO ¥ [«] MILLION, UP TO 736,893 EQUITY SHARES BY IIFL SPECIAL OPPORTUNITIES FUND SERIES 5 AGGREGATING UP TO I[«] MILLICN, UP TC
430,748 EQUITY SHARES BY ADMINISTRATOR OF THE SPECIFIED UNDERTAKING OF THE UNIT TRUST OF INDIAAGGREGATING UP TO ¥[«] MILLION, UP TO 3,158,027 EQUITY SHARES BY NSE INVESTMENTS LIMITED AGGREGATING UP
TO T[] MILLION, UP TO 788,338 EQUITY SHARES BY HOFC BANK LIMITED AGGREGATING UP TO ¥{«] MILLION, UP TO 1,261,341 EQUITY SHARES BY AXIS BANK LIMITED AGGREGATING UP TO ¥[«] MILLION, UP TO 1,261,341 EQUITY
SHARES BY DEUTSCHE BANK A.G. AGGREGATING UP TO ¥[=] MILLION, UP TO 575,802 EQUITY SHARES BY PUNJAB NATIONAL BANK AGGREGATING UP TO ¥ [«] MILLION, UP TO 708,504 EQUITY SHARES BY UNION BANK OF INDIA
AGGREGATING UP TO ¥[«] MILLION {THE “SELLING SHAREHOLDERS") AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE (“OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [=]% OF THE POST-
OFFER PAID-UP EQUITY SHARE CAPITAL OF OLUR COMPANY,
Patential Bidders may note the following:

a)The Draft Red Hermng Prospectus dated December 24, 2021 ("DREHP") read with the First Addendum containg the Restaled Consolidated Financial nformation of our Company a5 at and for the nine months penod ended December 31, 2021 and Decermber
31, 2020 and March 31, 2019, restated in acoordance with the Secuerities and Exchange Board of India (kssue of Capital and Dizclosure Requiremants) Regulations, 2018, as amendid
["SEBICDR Eegulations™). which are desived from cur audited consolidated financial statements 2z at and for the firancial vears ended March 39, 2027, Masch 31, 2020 and March 31, 2019 and nine months percd ended Decemier 31, 2021 and December 31,
2020, The secton titked "Restaled Consoldated Financial information” of the Draft Red Herming Prospecius has been updated to provide recent restaled consoidated mancialinfeemation of the Company, 25 al and for the nee months penod ended December 31, 2022
and Decembar 31, 2021 and as at and for the financial years ended March 31, 2022, March 31, 20241 and March 31, 2020, restated in accordance with the SEBE ICDR Regulations, which are derived from cur audited consolidated financial statements as atand for
the nine months period ended December 31, 2022 and December 21, 2021 and for the financial vears ended March 31, 2022, March 31,2021 and March 31, 2020, prepared in accordancewith Ind AS 34 and restated in accordance with requirements of Seclion
Bl ICDR Regulations and the Guidance MNete on “Reports in Company Prospectuses (Revised 2019)° issued by the [CAL through this Second Addendurm, All details in the saction tiled, Restafed
Consoficated Fnancia! informationirom the Second Addendum will be disclosed appropriately in the Red Harring Proapactius and the Prospectus, as and when fled with the RoC, the Securities and Exchange Board of India ["SEBI") and the Stock Exchange.
D The sections flithed, "Our Business” and F.n'aﬁa‘gar:-?aﬁ-f'ﬂ Dizcussion and Analysis of Financial Comdition and Resuls of Operationz”, have baan updated to include cantain operational updates in tha business of cur Cormpany and the updatas in the finarcial
information of the Company, s atand for the nine'months period ended December 31, 2022 and December 31, 2021 and a3 at and for the financial years enced Manch 31, 2022, March 31, 2021 and March 31, 2020, resiated inaccordance with the S
Reguiztions, Please note that all other details in, and updates to the sactions titled, “Owr Business” and Managermen!'s Discussion and Aralvais of Financial Condition and Results of Operations "will be carfed oul in the Red Heming Prospactus and the
PI"!S;'H:*IJE. as and when filed with tha RoC, the SEB| and the Stock Exchange:
&) The section fitled, “Rizk Factors”, has been updatad to include certain undated risk factors with material updates as well as the financial informistion of the Company, a5 atand for the nine months period ended December 31, 2022 and Dacemier 21, 2021 and
&5 al'and for the financial vears ended Barch 37, 2022, March 31, 2021 and March 31, 2020, resiated in accordance with the SEBI ICUR Regulations has been updated in this section. Piease note that all otherdetads in, and updates o th esecl‘mnhtled "Hizk
Faciars“will be camied out in the Red Herring Prospectusand the Prospactus, as and when filed with the RoC, the SEBI and the Stock Exchangs,

d)The seclion [led, Yndusty Ovendew”, has besn updated bo include updates to the report litked “Assessment of large-scale 1T infraslricture demand in india” dated December 2021 read with the addendum to the report dated April, 2023 {lhe "CRISIL
Report™), prepared and issued by CRISIL, appointed by us on May 12, 2021 and exclussely commissioned and paéd for by us in connection with tha Offer, Plaase nate that afl olher details in, and updatas to te saction fitked, “ndusln Ovendew™ will be carried
outinthe Red Hering Prospecius and the Prospectus. as
e)Please note that subsequent to the filing of the DRHP . there have been cartain updates tothe Board of Divectors, Key Manageriad Pessonne! and Senior Managemeant Perzonnel of the Company. The details of such changes have been disclosed in Annexure
| of the Second Addendum. The reguisile defails in relation tosuch changes, aswell as the updaled Beard, Key Managernial Personnel and Senicr Management Perzannel, shall be disclosed appropristely in the Bed Herring Prospectus and the Prospechus. as
andwhen filed with the RoC, the SEBI and the Stack Exchange
The above changes are o be read i canjunction with the DRHP and Furst Addendum and accordingly their references in the DRHP and First Addendum stand updated pursuant o this Second Addendum. The mformation in this Secand Addendurm supplements
the DRHP and the First Addendum and updates the information in the DRHP, as applicable. Pleasa note that the information incheded in the DREHP will be suitably updated, including to the extent stated in the Second Addendur, as may B2 appdicable in the Red
Herring Prospecius and the Prospecius, as and when filed with the RoC, the SEBI and the Stock Exchange. fvestors should rezd the Red Heming Prospecius as snd wihen Tied with the Fol, the SEBI and the Stock Exchange before making aninvesiment
decision in the Offer. The Eguty Shares offered in the Offer have not been and will not b= registered under the United States Secunties Actof 1933, as amended (the " Securities Act”™) or any other appéicable law of the United States and, unless so registersd,
may ol be offered or sobd within the United States, except pursuant (o an exemption from, o in a ransaction not subsect 1o, the registration requiremants of the Sacurities Act and applicable state securties laws. Accordingly, the Equity Shares ara being offerad
and sold (i} within the United States only to persons belisved to be "qualified institufional buyers” (as defined in Rule 14d4aunder the Securities Act) in fransactions exempt from, or not subject to, the regisiration requirements of the Securities &ct, and (i) outside
the Linited States in offshore transachons in compliance with Regulation S undsr the Secunties Actand the applicable aws of the jurisdiction where those offers and sales ars made

Patential Bidders may note thal in order o assist the Bidders fo get a complete understanding of the updated information, the relevant portions of the sectons tiled “Risk Factors”. “Our Busingss”,
Our Management™ and Financial Information”have baen included in the Second Addendur. Please nofe that the Second Addendum does not refiect all the changes that have occurmad betwean the date of
filing of the DRHP and the date hereof, and accordingly does not inciude & the changes andior updates that will beincluded inthe Fed Herming Prospectus and the Prospecius,

andwhen fled with the RoC, the SEB| and the Stock Exchanige.
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ICIC! Securities Limited

Maharashira, India
Tel: #5122 GROT T100

Investor grievance Id:

R o/ tode god el »u | weafa w1 foset =181 =1 Sl %, 8,00,00,000.00

{i'"'lﬂl Cl Securities

ICHCE Vanture House, Appasaheb Marathe Marg.
Prabhadevi. Murnbai 400 025

E-rmail: profeanipo@icicsecurites con

customercars@@icicisecurifies.com

et . Website: www.icicisecurities.com
qui : WER giyem : 3R ' Contact person: Rupash Khand' Ashik Jaisar
IW : 3 (frar =) i SEBI Registration no: INMOD0011179

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER

EBIFL securiTies

IFL Securities Limited”

107 Floor, IEFL Cendre, Kamala City,
Senapati-Bapat Marg, Lower Parel (West]
Mumbai 400 013, Maharashira, India

Tel: +81 22 4646 4600

E-mail: protean ipo@iifcap.com

Investor grievance id: ig.ib@iiflcap.com
Website: www iflcap.com

Contact person: Pinkesh Sonl’ Dhruy Bhageat
SEBI Registration no: INMOCC0940

F_:, L‘-T:.n e Q U | rus
Equ:ms Caprtal Pri--ate Lirnited
12" Floor, C Wing, Marathon Fulurex,
M M Joshi Blang, Lower Parel,
Mumbai 400 013, Maharashira, Inda
Tel: +81 22 4332 0700
E-mail: protzan.ipoi@eguirus.com
Investor grievance Id:
invesiorsgrievancafequirus.com
Website: waw sguirys,com
Contact person: Ankesh Jain
SEBI Registration no.: INMOGRD11 286

NOMAURA LINKIntime

Womura Financial Advisory and Securities
findia) Private Limited

Ceejay House, Level 11, Plol F Shivsagar
Estate, Dr. Annde Besani Road, Worli
Murnbal 400 018, Maharashira, India

Tel: 31 22 4037 4037

E-mail: prateanipo@inomura.com

Investor grievance id: investorgrievances-
I nomura.com

Website: s, nomuraioling s comcompany!
groupfasiafindiafindex.hind

Contact person: Vishal Kanjani

SEBI Reglstration no,: NMODD0T 1419

Link Intime India Private Limited
C-101, 1" Floor, 247 Park, LB.3. Marg
Vikhroli (West), Mumbai 400 083
Maharashlra, India

Tel: +49 22 4048 G200

E-mail: protean.ipoiinkintine. oo
Website: www.linkintime.coin
Investor grievance |d:

protean. ipa@inkintime. co.in

Contact person: Shanii Gopalkrshnan
SEBI Registration no: INRDDO00L0ER
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Place: Mumbai
Date: April 26, 2023

# in compiiance With the proviso fo Regidation 24A of the SEBI Merchant Banker Regulations and Regulation 23(3) of tha SEBI ICDR Reguiabons IFL Secunties Limited wall be invodved only in mavketing of the Offer. [IFL Secunfies Limited has signed the die
diligence cerificate and hias been disclosed a8 BRLM for the Offar
All capitalised terms ezed hersin and not specifically defined shaf have the same meaning as-ascribad to thamin the DEHP.

Forand on behalf of Profean eGov Technologies Limited

Sdr-
Maulesh Kanlharia
Company Secretary and Compliance Officer
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PROTEAN eGOV TECHNOLOGIES LIMITED is proposing, subject 1o applicable stalutery and regulatory requirements, raceip? of requisite approvais, market conditions and ether considerations, 1o make an initial public offaring of s Equily Shares
and has filed the DRHP dated December 24, 2021 with SEBI, read with addandum to the DRHP dated Agril 27, 2022, The DRHP and the First Addendum are availabla on the website of SEBI at www.sebi.gov.in, website of BSE Limited at
wverw beeindia.com and = available on the websiles of the BRLMs, i.e. ICIC] Securities Limited, Equires Capital Private Lirdted, IFL Securities- Limited and-Nomura Financial Advisory and Securities (india) Private Limited at www icicizecurities.com,
WO, SLILIS.COM, W IIficap. com and wiww, nomurahoidings. com! D:;-mpaﬂ\'-g ouptasiaindiafindes himi, respectively. Bidders should note that investment in equity shares invalves a high degree of risk and for details relating 1o such risk, refer to the
Ried Harring Prospacius, u*n:lu:‘img tha section tithed “Risk Factors™ of the Red Herring Prospacius when available. Potential Bidders should not raly on the DRHP filad with SEBI for making any investment dacision, Spacific attention of the investors
iz invited o "Rizk Facfors” beginning on page 21 of the DRHE.
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